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BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,

AT NEW DELHI
IN
OA NO 407/2025
IN THE MATTER OF:
MAHENDRA SINGH ...APPLICANT
VERUS
STATE OF HARYANA & ORS. .RESPONDENTS

@I(\]’\TI\UR ON hr‘[__j AT T N _’FIJIT: APPI TAANT TO THII‘
OBJECTIONS FILED BY RESPONDENT NO. 5
MOST RESPECTFULLY SHOWETH:

1. That the present rejoinder to the reply is being filed by the applicant
to the objections filed on behalf of respondent no 5. It is pertinent to
mention that the applicant was called to the office of the counsel and
the contents of this rejoinder were explained to him in the vernacular
language as understood by him. That a copy of the translated Hindi
version was also given to the applicant for his convenience.

2. It is submitted that the applicant is a responsible citizen has raised
environmental concerns.

3. It is respectfully submitted that respondent no 5 has failed to address
the environmental issued raised by the applicant and has attempted
to shift the focus by making irrelevant and defamatory allegations
concerning personal life of the applicant. That family issues are
wholly unconnected with the present case.

4. That it is submitted herein that there is no plausible reason or motive
for the applicant to initiate proceedings against the sarpanch when it
is the case of respondent no 5 that they have amicably settled the

family matter of the reennndant [t j5 also pertinent to point out that
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any matter relating to personal life of the applicant, if at all arose in
year 2023 which was long before the present application was filed,
which reflects clear efforts to divert the issue in hand.

. It is submitted herein that the applicant has initially filed a complaint
dated 28.1.2025 before the SDM, Kadama, Haryana upon which he
formed a committee and directed inspection to check allegations of
the applicant. Copy of the complaint dated 28.01.2025 and action
taken by the SDM dated 30.01.2025 is already placed on record with
application. However, the SDM was transferred within 3-4 days.
That thereafter no action was taken by the authorities despite
multiple reminders. That the responses obtained through RTI’s and
appeals clearly indicates that no investigation was conducted and the
case was deliberately stalled. Copy of the replies of the RTI and
appeals are already annexed with the application.

. It is submitted that the respondent has wrongly portrayed that the
applicant failed to show any illegally cut tree from the alleged area.
It is submitted that the applicant was called by the officer from forest
department on 25.02.2025, and was specifically shown the trees
illegally cut however the officer has deliberately failed to file a fair
report in this regard. It is also submitted that thereafter the applicant
was never called for any inspection by forest authorities. That the
photograph of the DFO during inspection is annexed herewith as
Ammoxure A,

. That left with no other recourse the applicant was compelled to file
present application for which the applicant was subjected to threats
and intimidation. It is important to point out that reply dated
22.12.2025 was obtained in the second appeal and the report dated
30.10.2025 of inspection conducted upon complaint dated
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30.01.2025 was provided. That this inspection report dated
30.10.2025 clearly indicates that it was deliberately delayed to
suppress the matter, as it was conducted much after filing of present
application. Copy of the reply is annexed herewith as A ~nexure B.

8. It is submitted that the applicant has filed present application seeking
Bonafide relief, that any suggestion of personal rivalry are baseless
and unsubstantiated. That the applicant requests the application be
considered on merits.

9. . It is submitted that the applicant has submitted photographs with
the original application depicting the illegal acts committed by the
respondents. The geotagged photographs/videos taken by the
applicant, clearly show that the area has been damaged. It is
submitted herein that the google earth images taken from the
coordinates, clearly shows that degradation has occurred in the
alleged area. That the copy of the photographs /google earth image
are annexed herewith as Annexure C and the same are also are
annexed in pen drive.

10.1t is submitted that the photographs shown in the j int inspection are
of selective locations, leaving large portions unchecked. That the
photographs annexed with the application clearly shows that the
sand beneath the trees have been removed, and the marks of the
machine used are clearly visible.

11.It is vehemently denied that the applicant has ever made any
monetary demand from respondent no 5. On the contrary, the
applicant has been offered considerable amounts to take back this
application. It is also submitted that the forest officer who conducted

the purported site inspection and submitted report is the resident of
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same village. That the report prepared by the officer having social

ties with respondent cannot be treated as independent.

12. 1t is respectfully submitted that applicant advocates any genuine
plantation, however the recent plantation done by respondent no 5 do
not in any manner absolve issue of illegal tree cutting and excavation
done previously.

13.That it is humbly submitted that the prayer of the respondent no 5
may be rejected as being misleading and frivolous, and it is
requested that appropriate actions may be taken against the

respondents for environmental violations.

Applicant

Mahender Singh S/o Sh. Jile Singh
R/o Kadma, Charki Dadri Haryama.
No: 9992475408

Dated: 06.04.2025 Filed by:

Ad t.
(Aviicus iy
Chamber: 136, M.C.Setalvad
Block Supreme court of India,
Delhi 110001
9811777368
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Annexure C
lllegal sand Excavation resulting in damage to trees.
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Point 1

llegal Excacvation of sﬂrﬁ&om Panchayat land

The entire area of the Panchayat land, including the johad
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Point 2

Point 3
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Heavy Vehicle Tyre Marks

Heavy Vehicle Tyre Marks

21



151

22



	Stone Excavation Pics.pdf
	Untitled


